IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
~ JAIPURBENCH

Jaipur, this the 15 day of July, 2010

OA No.325/2010
CORAM: | | |

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDL)

R.G.Sinsinwar

" s/o Shri Kishan Singh, -

resident of C/o Chhoti Saini,
behind BSNL office, Baswa Road,
Bandikui and presently working as
Sub Divisional Officer (Phones),
Bandikui, under PGMTD, Jaipur

... Applicant

(By Advocate: Shri C.B.Sharma)

- Versus®

1. Bharat Sanchar Nigqm Limited through its Chairman and
N Managing Director, Corporate - Office, Bharat Sanchar
- -_Bh’aqu, Harish Chander Lane, Jan Path, New Delhi.

2. Chief General Manager, Telecom, chcxs_fhdr‘\ Circle, Sardar
~ Patel Marg, Jaipur. -

3. Assistant Genera Manager (Pers-ll),.'Corporo’r_‘e Office,
Personnel-ll Section, Bharat Sanchar Bhawan, 4% Floor,
Janpath; New Delhi. : : '

. Respohdenfsi

(By Advocate: L)

Lq/



ORDER(ORAL)

The grie"van"ce of the applicant in this case is regarding his .

~ transfer vide impugned order dated 23.4.2010 (Ann.A/1) from Sub

Division Office (Phores), Bandikui fo'M.P. Telecom Circle pursuant to

which another order dated 17.5.2010 (Ann.A/4) has been issued.

- The learned counsel for the applicant submits that these orders’

have nof been implemented sd far a‘nd the applicant is still
continuing to work at Bandikui. The applicant has also made -

grievance regording‘ his transfer vide representation dated 7.5.2010

: {Ann.A/3). In ’rhve OA the applicant has also pleaded additional

: groUnds regarding violation of policy, inasmuch as, the oppllicom“

has not completed the station tenure of 10 years and circle tenure .

. of 18 years, as such, it was not permissible for the respondents fo
transfer the dpblicqm‘ out of Cirqle.

2. I have heard the learned counsel for the applicant at

admission stage. As can be seen from the allegations levelled in

.~ the ie'prese_ntdﬁén Ann.A/3, the applicant has been transferred out

of circlé pursuanf to the report submitted by the vigilance. The
learned counsel er,fhe applicant submits that even if retention of
the applicant at Bandikui was not justified, the applicant ought to

have been trcnsferred within the circle as the applicanf has not

completed the requisite tenure as stipulated in the policy, but in any

" case, it was not permissible for f_hé respondents to transfer. the

applicant out of circle, which has 'ccﬁsed great hardship to the

applicant.



\\"{!‘ .

3 | have given due consider@fion to the submissions made by .
the leamed counsel for the oppliccn*. The cbn’renﬁon so raised by
the applicant cannot be‘ rejected du’r rightly, but the fact rémainS'
that the c_"xpplic.c_xh’rl has noﬂ‘f raised Such contentions before the

authority concerned, as can be seen from the representation

,Anh.A/3. Thus, without going into merit of the case, | am of the view

that in cqse,.fhé.cppl_ic‘anf makes fresh representation ,Wifhin a
period of one week from today to respondent No.1, in that
eventuality, respondent No'.]'shcll dispose of the said representation

within a period of one month by_passinQ speaking and reasoned

‘order.

4.  As per the con’renﬁon raised by the learned c'ounse_l'fOr» the
applicant, the'»opplicant has not been relieved so far. Under these

circumstances, the respondents shall consider desiraBility of .

retention of the applicant at Bandikui or posting against the non-

sensi;rf\)e post within the circle fill repres'en’ra’rion is no1;' dfsposed of.
5.. | 'Wh‘h- these observcﬁbnﬁ_, Jrhe OA s’rar-1ds d_ispose.d of ci‘v:‘ :
admission stage. |

-~

(M.L.CHAUHAN)
Judl. Member

R/



